CC No, 284/19

CBI Vs. Yogesh Malhotra & Anrs.
30.06.2020

Present: Sh, Dhan Kishore, Id. Senior PP for the CBI.

Sh.R.K.Handoo and Sh. Yoginder Handoo, Id. counsels for A-5 and A-7.
o |
None for the other accused persons, =

Present matter has been taken up through video conferencing hosted by Mrs Pallavi MM ;
this Court in terms of office Order N0.16/DHC/2020 dated 13.06.20 passed by the Hon'ble High Co
Deihi and subsequent office Order No. £-3943-4029/DJ/RADC/2020 20 passed by Ld.

District & Sessions Judge (PC Act) (CBI), RADC, New Delhi.

Present matter is at the stage of arguments on the point of charge.

contacted on their respective phone numbers available on record as p

ld. counsel for A-2 and A-3 is switch off and phone number of Sh, N. . I
incorrect. PR '

Ld. counsel for A-5 and A-7 submits that he will Wﬁl A
other accused persons andwmmﬂ“.wﬁ :




€€ No. 54/19

ED Vs M/s Suhrit Services Pvt Ltd.

30.06.2020

Present: Sh. Atul Tripathi, Id. Special PP for the complainant/ED.

Present matter has been taken up through video conferencing hosted by Mrs Pallavi Sharma, Reader of ,1.
this Court in terms of office Order No.16/DHC/2020 dated 13.06.20 passed by the Hon'ble High il
Delhi and subsequent office Order No. £-3943-4029/DJ/RADC/2020 dated mm oy |
District & Sessions Judge (PC Act) (CBI), RADC, New Delhi.

Ld. Special PP for the complainant/ED submits that mwmw

departments.

As regards A-1 and A-2, Ld.Special PP for the cc L
agahstﬂnmmuldmtlnmtndﬂdhi#ll&

departmentandwﬂlpmuedfurﬂ'!rmﬂwlnd i

date of hearing. ,

Accordingly, on request, re-notify this mat
on the request of Id. Special




